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A1\
ACT

fiuther to arnend the Assarn Elementary and Secondary Selool Teachers'
(Regulation ofPosting anil Transfer) Act, 2020.

Whereas it is expedient to amond the Assam Elementary and

Secondary School Teachers' (Regularlion of Posting end Transfer)
Act, 2CI20. herejnaftr referred to as to the principal Act, in the
manner hereinafter appearing :

It is hereby eEaced ia thc Scitoqrfarrrft Year of tte
Reoublic of lndia as follows :-

Assam
Act III
of2020

Prearnble

Short title,
extent ard
commsncament

Amendment
of soction 2

Insertion ofa
new section 5A

'"Transfer or
shifting of
Tcacher for
administrative
etigencies

Amendment of
section 7

Amendment of
seotion 11

1. (1) This Act may tre called the Assarn Elementrry and

Seeondary School Teachers' (Regulation of Posting and

Transfer) (Ameqdment) Act, 2023.
It shall have the like Efient as principal Aet,
It shall come into force at once.
In the Principal Act. in section 2,-
(i) for clause (g), the following shall be substituted

namely:-
"(g) "High PTR" means a school where numbsr qf

students are more than the teacher as per
requirement of PTR norrost"

(ii) for ctause (h), the following shall be subslituted
namely:-
"O) *Low PTR' means a school where number of

students are less than the teacher as pel
requirement of PTR norms;".

In the Principal Ac! after section 5, the following new

section 5A shall be inserted, na.urely.-

(z)
(3)

2. (1)

3

5A. The Government in the School Edueatisn Departrnen! for
administrative exigencies, may transfer or shift aay teacher

at any time during a year for rationalization or shifting of
teachers which is done throughout the ycar."

Io the principal Act. in section 7, in sub'clause (a). in flrst
line. in between the words * districf'and "continuously"'
lhe words "or district other than home district* slull be

inserted.

Ir the principat Aot, in section ll, in thtd line. for the
putrctuation mark "." appearing at the eod" the punetution
mark ":* shall be zubstituted and thereafter the follo*ing
proviso shall be inserted, namelY :-

"Provided thal the transfer of teacher made on his/her

own request under this Act shall entail forfeihnc of
seniority".
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Am€ndment
of sestion 12

Amendment of 7
section 5, 6, 7,
9, t4

6 In the prinoipal Act, in section 12, the sub-section (2), in
sesond line, for the words 'tigorous .imprisonment for a
term which may extent to one year or a fine not exceeding
rupee,s fifty thousand" appearing after the words
"punishable with" the words 'Vith fine which shall not be
less than fifty thousand and may eedend upto rup€€s one
lakh" shall be substiurted.

Inlhe principal Act. in sectioo 5, 6,7,9,14,-

(i) for the words 'ilow PTR" wherever it occurs, the
words 'high PTR" shall be substituted

(ii) for the words "High PTR" whErever it occurs. the
words "Low PTR" shall be substituted.

GEETANJALI DAS SAIKIA,
Secretary to the Government ofAssam,

Legislative Department, Dispur, Guwahati-6.
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